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MR.. DEPUTY-SPEAKER: Let him 
Anish. 

-t\'~~ :~'iit>mlll{tr ~ 
~ lfprlf ~ 1 

SHRI ASOKA MEHTA: He says: 

"Holding the views you do, I am of 
the opinion that you are only wasting 
yourself by staying in Opposition and, 
taking the inevitable step of joining the 
Congress Party, I think, you would 
avoid unnecessary delay and deny your 
curious colleagues of the National 
Executive the pleasure of boasting that 
they were tough men who could take 
extreme measures for enforcing disci-
pline. In truth. this is not a matter 
of technical breach of rules and regula-
tions but a question of high policy. 
Finally, I hope you will be able to take 
with you all those who think with you on 
the basic issues confronting the country". 

Acbarya Kripalani, in the course of hi. 
intetiection, said that the Vice Chairman of 
the Planning Commission made certain 
observations. I do not know whom he 
had in mind. If he had me in mind, I 
would only like to point out that no such 
observation was made by me because the 
most careful evaluation of the three Plans 
that We have had has been put forward by 
me and my colleague in the document that 
was placed before the House. I am not in 
the habit of malting officious obiter dicta. 
What I have to say, both about the achieve-
ments and about the short comings of our 
pIans, has been put before the House in the 
document. 

MR. DEPUTY-SPEAKER: It Was on a 
point of personal explanation. 

-t\' ~ ~ : W ~ iXff'RfllCf~
<t><:Ur 'iT? ~ ~ "IlI1ir If ~~~ 
;m~r: l{~ <r<re"~ifi1 ~tm ~.TofT 
~~ I 1952it>yn'fit> lI1~,,'iit> 

mtr iru ~ ~ ~ 'if\iT ~ I 
~ ~~fit;mm~ 'i1iflf ~~, 
f<rot; ~lf ~~, If.t~ it> ~ttr ~<irlT 
'R'ir "fIf~it 1 ~i ~ ~ ~ <:flf life 
f.1; 1IPR:~ifi1"~f<r<m:~, 1IPR: ~r 

Motion 
arffi"l'ol If ~~ ...r fcm'w ~~, 
<:iT~~Ttrr fit;~~ lf~~ I 
li" <:iT ~ m"f ~. ~ ifTff ~ W 'iT, 
~ol ~'i 'fit ~ m<'f if; lI1~ 3foFf am I 

-t\' ~ qq (~) : ssfi 1f<! 
R;+rit it> mr it 3foFf ~r li[~ t ! ~ 
~;f ~T <lr"n;?: ~ ~ I 

SHRI PILOO MODY (Godhra): I do 
not think this is the right forum for dis-
cussing those things. 

MR. DEPUTY-SPEAKER: He was per-
fectly within his right to offer his personal 
eXPlanation when certain derogatory re-
ferences were made to hiJD. Shri SIU"eIl-
dranath Dwivedy. 

16.24 Hn. 
MOTION OF NO- CONFIDENCE IN THE 

COUNCIL OF MINI~. 
SHRI SURENDRANATH DWIVEDY 

(Kendrapara) : Mr. Deputy-Speaker, Sir, 
I do not want to go into what Mr. 
AsOD Mehta has put on record, the 
letter written by Shri Madhu Limaye 
to him about his joining the plan-
ning Commission and the Congress Party. 
Whatever it may be, I am sure that Shri 
Asoka Mehta himself must have realised 
by now that the Party which he has joined 
has sunk and along with it the country is 
also being doomed for ever. 

I heard my hon. friend, Shri Hanu-
manthaiya, on the other side, with great 
attention. At the end of his speech, his 
last appeal was: let us save democracy ; 
let us saVe this country from communist 
dictatorship and let all democcatic parties 
unite in this country. 
16.25 Hrs. 

[Mil. SPI!AD!R in tM Chair) 
If Mr. Hanumanthaiya and those who 

are of his way of thinkina really believe in 
this, then they should have the courage to 
come forward and support this motion of 
no-confidence. If I am supporting this 
no-coDfidence motion, it is exactly because 
of this reason that if this Gaveullnent con-
tinues at the Centre, I have no doubt in 
my mind that democracy would be gone 
for ever; whether it is Communist dictat or-
lhip or any other dictatorship, I do not 
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know, but so far as democracy il con-
cerned, democracy is not goillg to succe~d 
in this country so long as they remain in 
power. I have my reason when I say this. 
Here it was a test, a test after the General 
Elections. We have seen this Government 
at the Centre and we know, as regards 
economic matters, how they have failed 
md where they have reached. We all 
know that. We know what has happened 
in the matter of corruption and in tbe matter 
of morale of the country. We know what 
are tbeir achievements. If you go to the 
Secretariat, you will bear all sorts of stories 
of Ministers implanting some of his relations 
and friend in some companies, so that they 
could get dividends. All these are going on. 
There are so many things and I do not want 
to go into them. But bere it was a test of 
democracy, of the Constitution of the coun-
try, in the bands of the Central Government. 
This is a federal system. The federal 
system was put to test for the fint time 
in this country wben as many as nine States 
were lost to tbe Congress whicb is in power 
at tbe Centre. The Constitution was never 
translated into action; there was no occa-
sion for it because the Congress Party was 
at the Centre and their partymen were 
ruling in the States, naturally, therefore, 
it was the High Command that was deci-
ding and there was no Question of Consti-
tution or the other things; wbatever the 
High Command said, whetber it was in the 
interest of the State Governments or not, 
tbey just dittoed it and it was going on like, 
this. But now, after the General E1ectioDi 
it was really a test in whicb they have com-
pletely failed. The federal system and the 
Constitution have become a mockery in 
tbeir bands; it is not only I\. Question of 
West Bengal, Haryana and Punjab; pro-
bably before we adjourn, we will bear about 
U.P. andBihar also; no State will remain ; 
one by one they will be taken over; it is 
aplan .......... .. 

'" m. ~ : 'f<'f ~tfi': 'lfi 
::;rrif;n" I 

SHRI SURENDRANATH DWlVEDY: 
That is what I say. He is correct. 

They have begun to abuse the Constitu-
tional rights and give preference to nomi-
nated bureaucrats over elected representa-
tives; they have beaun to make tbe Gover-

nocs, for the first time is this country, BIJllIll 
dictators; they are invested with greater 
discretionary powers over the will of the 
e1ccted representatives. This is nothiDll 
but the negation of democracy. The 
Central Government had the most unreal 
existence. The popular verdict was against 
the Congress Party; 9 States voted against 
the Congress Party, but at the Centre, 
somehow or other, they came to power. 
So, they should have been more careful. 
but it seems that they have not yet learnt 
the lesson. In the Opposition, they had 
to play a part; it was an opportunity for 
them to tell this country how even the 
Party which had enjoYed the power for 
twenty years can also function as a res-
ponsible Opposition. But see the record. 
In all tbe States where they were out of 
power the, were anxious to get into power 
somehow or otber. Por six months they 
waited. 

They waited. They bided their time thin. 
king that there will be internal contradic-
tions and these M'mistries would faIl. 
When that did not happen, what have they 
done? Then tbey have started this practice 
of toppling the Government. Sir, I am 
lure and I bave no doubt in my mind that if 
a mid-term poll is taken, if a vote is taken in 
Ihe entire country. tbe People as a whole 
will vote down this Government. There 
will be no Congress Government at the 
Centre-I have no doubt in my mind. That 
is the will of tbe people. 

SHRI SHEO NARAIN: We will see that 
in Haryana. 

SHRI SURENDRANATH DWlVEDY: 
What I want to say is: we have discussed 
Haryana in this House for a day. I do not 
want to go into it. But I would ask, I 
.. auld ask very seriously: was tbere any 
justification for the action taken in 
West Bengal? Mr. Rauga may be happy 
that this Ministry was dismissed. 

SHRI NATH PAl: What a shortsighted 
happiness it isl 

SHRI SURENDRANATH DWlVEDY: 
This dismissal will boomerang on other 
Governments also. Don't forget that if 
this illegal, unconstitutional way of dismissal 
of elected Governments by GOVernors is per-
mitted 10 go uncha1lenged in this COlDltry it 
will open tbe doors for politics1 manoeuvres. 



2369 No-Confidence NOVEMBER 23, 1967 Motion 2370 

[Sbri Surendrana!h Dwivedy] 
What was the justification? Mr Desai, 
when he was speaking, narrated what Mr. 
Ajoy MukeIji said sometime in October. 
He was going to resign on October 2. 
He did not resign. When some question 
was put as to why he was thinking of resign-
ing, he stated some reasons in which he 
pointed out how a certain Party was trying 
really to subvert democratic functioning in 
that part ofthe country. Sir, if that was so, 
if that was the real situation then, what was 
the Governor doing? If the Governor was 
really anxious to safeguard the interests of 
the people, the civil rights of the people 
law and order, even after Ajoy MukeJji 
refilled to resign, why did not the Gover-
nor act? Mr. MoraJji Desai says that if the 
Governor had not taken this action now, 
'we will consider him unfit for the job'. 

SHRI RANGA (Srikakulam) : He was 
unfit even then. 

SHRI SURENDRANATH DWIVEDY: 
I say the Governor was sent there for a 
specific purpose. You pick retired ICS 
otlicials, and make them Governors to 
suit the convenienCe of the Central Govern-
ment, nothing else. He did not act then. If 
he had acted then, probably one would have 
thought that he had some love for order 
and progress in this country. Here in this 
communique which he has brought out, he 
says 'What is the present problem 1'. He 
realised that on the 21st October. He says: 

"There are also urgent and pressin&: 
problems of law and order and procure-
ment of food and economic, agrarian 
as well as financial problems. In order 
to deal with these matters effectively, 
it i. imperative that there should be a 
Ministry which clearly enjoys the ma-
jority support in the Assembly." 

He realises that on October 21 and why 
did not he act then? Let me tell you, Sir, 
he is doin&: at a time when somebody waa 
intervening. Sir, I have many things 
to say against the Government of West 
Bena:a1. On the floor of this House I have 
laid that, but even then as it is known to 
everybod y, priCeS have gone up like any -
thin.. RiCe is selling at as. 5 per kilo in 
Calcutta. Even then, eVen in spite of this 
acute hardship in the past few months, there 
has been DO aaitation in Calcutta. What 
docs it .how? It shows people still expected 

this Government to continue for some time 
People were not in favour of the return of 
the Congress, either directly or indirectly. 
That was clear enough. People were behind 
this Government. 

I also want to point out that the Governor 
has no constitutional power to dismiss the 
Ministry. Morarji Bhai was quoting 
Art. 164(1), but he forgets to mention Art 
164(2) in which it has been clearly stated 
that the Council of Ministers which is 
appointed will collectively responsible to the 
leaislaturc. Where is the discretionary 
power of the Governor to dismiss an elected 
Government. Nowhere. He has been given 
the power to appoint. There itends. After 
a Government is installed in power, there 
is no discretionary power under this Consti-
tution- Art. 200, Art. 356 or any other 
Article-which gives any discretionary power 
to the Governor either to advise an elected 
Government to convene the Assembly on 
such and such date or even to dismiss it. 

It is very clear under the Constitution. 

SHRI HANUMANTHAIYA: There is 
another article in the Constitution. 

SHRI SURENDRANATH DWIVEDY: 
As regards collective responsibility, the 
question whether this Ministry enjoyed 
the majority in the Assembly or not could 
have been decided only if the Assembly 
had been convened, but that had not been 
done. The Assembly had not been given 
an opportunity for this. I would like to 
know whether if they had waited till the 
18th DeCember, the situation would have 
been as bad as it is today. Today, there il 
firing, there is arson, there is hartal and there 
is stoppage ~f work. Lakhs rof rupees of 
public money are involved in all this. What 
i. Government doin&:? They have invited 
this trouble. They are actually giving a 
handle to elements which believe in Iaw-
1esmess and chaos, when they disregard !he 
constitutional rights and constitutional 
obligations. 

Under article 356 what was the duty 
enjoined upon the Governor? If he wanted 
to take any action under article 356, if 
there was rcaly a breakdown of law and 
order, then he had simply to report to the 
President and the President had to take 
action. If he were serious about this and he 
were really not an BiCDt workin&: at the 
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biddina of the Central Government as it 
suited them politically, then probably he 
would never have done this. Aiain, I 
say this. We know that thesc thinas were 
beina done for political and party purposes. 
So lona, that was my accusation, but thu 
Benpl afrair convinces me that even fac-
tiOlial fights amonast Congressmen have 
come into play and the Government and the 
Constitution are beina utilised for that 
purposc. 

SHRIMATI SUCHETA KRIPALANI 
(Gonda) : How 7 

SHRl SURENDRANATH DWIVEDY: 
The hon. lady Member a.ks me how. I 
shall give her just two instances. Take for 
instance the case of Punjab. Is it not a 
fact that Chandigarh was made an issue 
between Punjab and Haryana ? Inspite of 
the fact that the same situation prevailed, 
even two months before, Rao Birendra 
Singh was still allowed to continue because 
he was resisting the acceptance of Prime 
Minister as the arbitrator so far as Chandi-
garh was concerned; and a sop was given to 
the Akalis 'Just see; if you do not join the 
Congress, then Chandigarh is not ccming to 
you, because the Prime Minister will not be 
the arbitrator'. First, the Akalis had not 
fallen into that trap, but ultimately a section 
of the Akali leadership fell into the trap. 
For two months, the Governor Mr. 
Chakravarty did not do anything, but when 
it suited them, immediately that Govern-
IDent was toppled, and a section of them came 
and joined, and as has been stated, and per_ 
haps my hon. friend Shri A. K. Sen may 
probably defend this, a new method of 
popular representative government has been 
visualised wherein with the backing of I S or 
16 or 17 or 14 people, they would form a 
representative government which would have 
majority support n the Assembly. 

Again, let me say what 'happened in 
Bengal. Let it be ccntradicted. What 
happened there on the 2nd of October 7 I 
am giving no secret. On the 2nd October, 
Shri Ajoy Muker,iee was going to resign at 
6 p. m. I had a talk with him at 3 p. m. and 
J was quite convinced that he was going to 
resign. But what' transpired in between 7 
And how was it being done? There i. no 
doubt, as has already been admitted by Shri 
Ajoy Mukerjee that the Congress Party there 
said that it would have another committee 

and in the other committee the leadership 
would go out of the hands of Mr. Atulya 
Ghosh. They were giving the same support 
which they have now extended to Dr. 
Ghosh if another Ministry would be formed. 
That did not happen because Kamaraj 
and Atulya Ghosh still happened to com-
mand a great influence in the Congress. They 
scuttled the Nanda Plan. The Kamaraj 
Plan was scuttled. The Nanda Plan was 
also scuttled by them. Again the same 
leadership came into the picture in the 
Congress Party during the Presidential 
election. When the election was at hand, 
it was a tussle between the Prime Minister 
and the Congress President. Who wiD be 
the man there, P. C. Sen or Atulya Ghosh 7-

Now, When they failed to achieve this, 
they tried Dr. Ghosh fOJ ha~ing a 
Ministry with the support of the Congress 
for the last four months. It is not my 
statement. It is the statfment made by the 
Congress Party Secretary in West Bengal 
that on Iuly 26, Dr. Ghosh wanted that the 
Congress should support him if he formed 
a Ministry. Now this was going on, and 
ultimately because it has suited them now to 
humble Atulya Ghosh in the Ccngress 
organisation they have acted. And now the 
Governor has come forward with the plea 
that they have lost the majority and the Jaw 
and order position is serious, very bad and 
so on. So he takes upon himselftheresponsi-
bility of dismissing the Ministry. This has 
been manipulated in this manner. 

If they really believed that the majority 
people were behind the Congress, if that is 
the position in West Bengal, they should 
have acted straight forwardly, even if it was 
unconstitutional--the act which have 
done is also iIIegal-and ordered fresh 
elections to test whether there was the real 
S3Detion behind the Government or not. 
That they have failed to do because that 
would not suit them politically. Tht y 
want to come bact to power by hook or 
croo1c, by indirect means. If this goes on, 
if the registered organised will of the people 
is thwarted by governmental action taking 
recourse to the Constitution, do you beHeu 
the people will have 'any faith in this Consti-
tution and in this democratic procedure. 

Therefore, my charge is that Government 
by doing this have reduced the Constitution 
to a mockery. Now, as has been hinte 
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tsbri Surendranath Dwivedy) 
by Sbri Dange and Shri Ramamurti, it is a 
tussle between the people and theCongrses 
party because they are not with the people 
now, they are away from them. Takins 
recourse to administrative and constitutional 
measures, they want to retain their power all 
OVer the country. This win be the end of 
democracy. Constitutionally this is unten-
able, morally it is indefensible. Such a 
thing is illegal, unthinkable and unpreceden-
ted in the history of 2ny constitution in the 
world. 

Therefore, I would suggest, if there is any 
sense left in them, if the Congress Party 
really believes ill the orderly progress of the 
country, in the democratic progress of the 
country, they should not encourage these 
pupet governments, either in Bihar or in 
West Bengal or in any other part of the 
country. But that is the only thing on which 
they can rely; there is no other way out for 
them. 

L'lStly. I would refer to the failure of tbe 
economic policy. Shri Morarji Desai asks: 
who said the Plan has failed 1 I do not 
kn"w wnether it was the family plan Or the 
Kamaraj Plan. But as we see today, thereis 
no Plan. Is it Shri Morarji Desai's case that 
this recession, this unemployment, this 
rise in prices, all tbese bappened because of 
some other reasons? We bave invested 
R •. 23,000 crores. Now what Is the result of 
the Plan 1 That must be talten into account. 
Why has it failed! Why has it been thought 
necessary in this year after three Plans had 
succeeded to think of a plan holiday, 
goins back to what the Swantantra people 
wanted 1 Why don't they admit it that as a 
party this Government is not capable of 
executing or implementing any Plan what-
soever. They really believe in a free econo-
my and that is wbat they have brought the 
country to. The plans bave failed miser-
ably. 

Let us go into the ligures, how it has 
happened, about production, industrial 
growth, everything. If installed capacity 
oftbe existing machinery is not beins utilised 
whose failure is this? Is it not the plan's 
failure! Is it because of the opposition 1 
Why is cost going up, what are the reasons? 
Why is it that tbe industrial growth in this 
country has declined? The average growtb 
between 1962 and 1965 was 8y'; it declined 

to S· 5 % in 1965-66 and again it tame dOWD 
to 2·8 Y. in 1966-67. In the first half Of 
1967-68 it is stagnating. How does it 
happen? We have invested this money, 
and what is tbe result 1 

If tbey have really any sense, if they bave 
learnt any lessons from the world and from 
our own plannina, they should have thouBht 
of the causes, because excepting in the etlJi-
neering industry, the textile and other indus-
tries have reduced production because there 
is a fall in agricultural production also. 

What did you do to step up agricultural 
production? If at all they think in terms of a 
plan, let us say that within 10 years 50% of 
tbe farms in this country would be irrigakd. 
If such a plan is there, if irrigation is given 
fertiliser is given, I have no doubt that this 
country will be self-sullicient in no time, but 
tbe plans are going the other way, t~.ere is 
lopsided growth. 

Then. this devaluation was a disaster. 
When Shri Asoka Mehta was intervening, 
I thought probably he would say something 
about devaluation, how it has succeeded, 
because it is said that he was the prime 
mover so far as this devaluation was concer-
ned. After devaluation in June, 1%6, export 
as less by 6% than 1965. Even in the export 
oftraditional goods like tea and other things 
we arc now facing competition. Not only 
bas England devalued its currency by 14% , 
but Ceylon, which is our competitor in the 
tea market, has also now devalued by 20%. 
So, in real terms of value, the rup« has 
gone down in the international market. 
This is the present position. 

Thorefore, politically they have failed, 
socially they cannot do anything, they have 
no moral basis to elUst, economically they 
have brought this country to ruin. 

Mr. Hanumanthaiya should remember 
that it is not only a question of uniting thi. 
PartY and that party. The Congress is itself 
a united front, a conglomeration of all 
groups and they always contradict each 
other. Even the Deputy Prime Minister has 
to admit that he does not know what hi. 
Minister has said or done somewhere. 1£ 
that is so, a real mefle i. necessary. What 
type of merger 1 A merger of forces in .he 
political life which really believe in and 
sincerely want to work for democracy and 
aooia1ism in tbis country. That is the real 
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need today. It is not by uniting all betero-
seneous elements here and there that you 
will succeed; you wiII bring disaster to the 
country as the Congress has brought 
disaster. 

Therefore, let us know from this Govern-
ment whether it is prepared, after \earning 
theae lessons, to change their policies right 
now, directly, ifthey reaUy want India to 
progress democratically in terms of the 
masses! Change of policies means change 
of the entire organisation of the Congress 
Party, which is not going to happen. There-
fore, this Government has no right to exist. 
I am not going into other things. On these 
two grounds, which I think are essential, 
I feel that the country will suffer if this 
Government continues to remain at th~ 
Centre. 

DR. IeARNI SINGH (Bibner): Mr. 
Speaker, Sir, I rise to support the one-line 
no-confidence motion tabled by my friend 
Shri Madhu Limaye. Yesterday, I had 
mentioned that a large number of my 
group Members were also supporting this, 
but I would like to clarify the position 
about the Independent Parliamentary Group 
of which I happen to be a Member. First 
and foremost, the Independent Parliamen-
tary Group has no leaders; we elect a Steer-
ing Committee eTery session--

AN HON. MEMBER: How many are 
you T 

DR. IeARNI SINGH: We have about 
14 to IS Members. The Independent Parlia-
mentary Group believes in one thing: that 
every independent Member who has been 
elected to Parliament happens to be a leader 
by himself and, therefore, as far as We are 
concerned, our backbenchers and front 
benchers have equal rights and equal stalUs. 
We do not recognise leaders; because of this 
there are some Members of my group who 
reel differently and J reel that they would 
perhaps like to place their points of view 
before the House. 

MR. SPEAKER : Then the Speaker 
will be helpless. The Speaker would then 
be put in a very difficult position; 

DR. JeARNI SINOH: I think the 
Speaker knows that we have no leaders; 
.,., have told you, Sir. 

MR. SPEAKER : AU right; ,0 ahead. 

DR.· KARNI SINGH: As far as DIY 
personal position is concerned, I can only 
say this much: that we have never in the past 
supported a no-confidence motion, but in 
this particular instance, particularly follow-
ing the Rajasthan debacle, I can say this 
much: that it makes my conscience feel 
clean by supporting a something like this. 

AN HON. MEMBER: Privy purse. 

DR. KARNI SINGH: To hell with privy 
purse; we are nottalking of privy purse now. 
The discussion at present is in relation to 
toppling of non-congress State Govern-
ments. Sir , at the present moment, the 
problem before the nation is whether, what 
the Congress GQvemment at the centre 
has done with a form of strategy in mind to 
topple over the Governments in the Opposi-
tion-run States is correct or not. That is the 
problem which we are to discuss now. Here, 
I want to make it absolutely clear at the very 
outset that the Independent Parliamentary 
Group Members had not at any time sup-
ported any lawlessness in any State, be it 
Opposition-run or Congress-run. And, 
therefore, our point of view on this subject 
would be rather objective. We reel that 
following the debacle in Rajasthan, which 
has now become rather a sore point with all 
my friends in the Treasury Benches, there is 
Haryana and now West Bengal. It is 
about time that all of us got together in the 
Opposition, and I am including the Swantan-
tra party also who have not supported the 
No-confidence motion, to deliver a strong 
blow at the Congress party's dictator-
ship. We feel that this type of dictatorship 
is a double-edged sword. If the Opposition 
parties were to come to power at the Centre, 
the same sword will be used in an equliay 
effective way. I sincerely hope that the 
Congress wiII take steps to see that they 
do not set traditions in the country which 
may be misused by successive parties and 
Governments. 

I would like to briefly observe on one 
point that Shri Morarji Desai, the Deputy 
Prime Minister, said, about the national 
government. Many of us who are indepen-
dent without any party labels feel that the 
amount of time that is being spent in tbis 
country just trying to pull down the Minis-
tries and replacing them by another party who 
are sitting across the 1I00r, is SO much and 
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(Dr. Karni Singh) 
if we can only get together and have a 
national government at the Centre and coali-
tion governments in the States. I am quite 
s"re that we can do much better service for 
the country and develop the country mucb 
faster. I am quite sure that the Opposition 
bas some very fine men, whom the Prime 
Minister can use In her Cabinet in a national 
government: men like Shri Natb Pai. Smi 
Surendranath Dwivedy. Shri H. N. Multer-
jce, Shri Vajpayee and Smi Masani tbere 
are a number of names that I can go on citing 
who can do a first-class job in runnina tbis 
country. 

I am sorry to say that with the COllllo-
meration of Ministers on that si~I 

believe they are 55 now-we sometimes lose 
traclt of them and many of us in the opposi-
tion often do not know when a Minister 
Jets up to ansWer a question as to where 
he is coming from. which is hIs Ministry 
and what is his name. But surely if we can 
form a Ministry from the entire House, 
realising that there is an immense problem 
before the country which has to be solved 
collectively. I am quite sure that we can all 
collectively deliver the goods to the country. 
But it is becoming important that while the 
party system continues in this country. the 
opposition also should take stock of their 
own house. We have to realise that if any 
of us in the opposition collectively have any 
aspirations to form a Government at the 
centre, that can be done only through collec-
tive action and opposition unity. We have 
to show to the Congress a collective front 
from our side. 

Referring to what has happened in 
West Bengal, the moment the COlllfess 
supported Dr. Ghosh to come to POWtr. 
the very first thing that happened was firing 
on the people of India. I had be,," told by a 
Britisher which made me hang my head in 
.hame that there had been more firina by 
Congress on the Indian people than durinl 
the British regime. That is a matter for 
very great shame for all of us. (In,tUrup-
tilllU). You hardly ever pick up a nfwspaper 
without seeing some firing somewhere. 
We have now rea:hed a stage when firing 
hardly makes any news. 

COIIIinI to Rajasthan, it had figured as a 
no confidence motion sometime in March 
last. But our blood is smouldering when we 
sec how shabbily the llajasthan people have 

been treated. What happened in Rajasthan 
cannot be defended by anybody. 93 people 
were paraded before the President. I am 
an Independent and I have no sides. Why 
did not the Governor ask either of the two 
parties to form a Government? He was 
frightened because strings were being pulled 
from Delhi. The reason was that Mr. 
Sukhadia was frightened that the gold 
scandal will be thrown in his face. 

SHIll ONKARLAL BOlDlA: There 
is no gold scandal. 

DR. ICARNI SINGH: That is a matter 
to be proved. 

SHIll ONKARLAL BOlDlA: It ha~ 
been already proved. 

DR. KARNI SINGH: We demand that 
a parliamentary commission should be set 
up to examine the gold scandal. The 
opposition leaders should be selected to 
go into this, not the benchmen of the Con-
ITCSS party. 

I have said in this House that Mr. 
Sukhadia was a very good friend of mine. 
But 1 have no respect for men who cling to 
power in a democracy at any cost. I res-
pected him as a man so long as he stood for 
democracy. But the moment he started 
hanging on to power by hook or crook, by 
the use ofthe powers of the centre. 1 am sure 
all of us have lost our respect for him. Let 
us see how the Rajasthan Government was 
formed. It was formed on the split blood 
ofthe people of Raja sIb an. Mr. Sukhadia 
rules over the split blood of the people of 
Rajasthan. I ask, how far is it fair 1 If 
our friends in the treasury bencbes are very 
firm about policies, let them have a mid-
term poll in Rajasthan. We will show to 
them who exactly arc the people's represen-
tatives. The ConlTess Government ru1es 
in Rajasthan without the people's 
verdict; it rules purely with the "erdiet 
of purse strings, because Mr. Sul:hadia 
happens to be a great manipulator of buying 
of M. L. A's. votes. This mU5t be referred 
back for the verdict of the people once 
again. I tbinll: the Rajasthan Chief Minis-
ter taught the nation the art offloor-crossing. 
He should run a school for horse trailing. 
That school, what we may call "Shukadia's 
finishing school for f1oor-crossinw." will 
probably win the President's gold 
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medal. It is a matter of shame that we 
should hear these strong sermons from the 
treasury benches when we Ienow that it WIlS 
the RajlSthan Government that set the 
pace in defectIons. 

And wh'lt happend this time! This time 
in 1967 the Governor played for time, and 
played into the hands of the Congress Party. 
He was controlled by the strings from Delhi. 
What happend? The opposition were not 
able to substantiate their claims because the 
Presidents' Proclamation was br(lUgnt in in 
the meanwhile a bore few hours before the 
trial of strength was to take place in the 
Assembly. you know prefectly well, and 
the whole country knows prefectly well, and 
we in Rajasthan know for sure, that this is 
not fair and we would like to chaUenge the 
Treasury Benches that if a mid-term poll is 
held now, we the p::ople of Rajasthan, will 
teach the Congress a lesson and if they do 
not have a mid-term poll we shall teach 
thCJll a lesson in 1972. I would like to men-
tion this, that many of us who are indepen-
dents, who have been totally natural all 
these years, are smouldering because of this 
injustice done to us in R'ljasthan. 
17 lin. 

Now, about this question of defections. 
I am afraid these defections are reachinJ 
a stage where it has become a disease, 
and I think Parliament at some time or 
other has to enact some legislation to pre-
vent the defections that have become too 
rampant now making a mockery out of 
danocracy. I believe Sbri Nath Pai has 
introduced a Bill. Let us examine it when 
the time comes. The people, in 'our country 
aRI beginning to lose faith in our leaD-
lators. AnY MLA has a price and the 
Government of Rajasthan ICCIIlS to think 
anybody can be purchased from any side 
of the House by paying the price. Is this 
the tradition and the standards of demo-
aacy that we want to set before our country-
men and the rest of the world? I feel 
that we will have to take stock of this and, 
whoIher it be the opposition or the Congress 
Party, we will have to realise that this is no 
way in which democracy can be contlw:tcci. 

MR. SPEAKER: He should conclude 
now. 

DR. KARNI SINGH: Sir, because the 
Independent Group members are very quiet, 

please do no think we have no rights and 
cannot demand our share of the time allotted 
to our group. 

As I said the other day, the Olngress 
Party. has earned the name of being the 
"Chairist" party, a party which clings 
to power and their chairs. All this talk 
of socialism and all that, in my opinion, 
is just an eye wash. You have only to 
see how the .Ministers glide out in their 
beautiful American limousines when beauti-
ful Indian cars are available. Why all this 
double talk? 

SHRI NATH PAl: They come to 
Parliament in Indian Cars. 

DR. KARNI SINGH: Because, the 
present Ministers wish to stick to powa-, 
because of the privileges that go with it, 
like free house, free cars, free elecricity 
and what not. It is a matter of ~ 
that the Congress Party, which fought for 
India's independence, which should have 
lOt better standards for the nation, is settins 
this example. 

I feel that this is the time when a national 
,ovcmment will have to be formed in the 
country's interest. I would appeal to 
Sbrimati Indira Gandhi that this is the 
time when the country needs something 
substantial, and she has to make a call 
she has to make a sacrifioe to form a na: 
tional government with the cream of the 
opposition and the cream of the Consn:ss 
Party so that in the next five years we will 
be able to stand up strongly against prob-
lems like China, Pakistan, poverty, hunaa 
anll unemployment. All these problems 
can be better solved collectively than by 
throwing stones at each other. 

SHRI HUMAYUN KABIR rOle 

MR. SPEAKER: Sbri A. K. Son. 
will call Shri Kabir next. 

AN HON. MEMBER: Why should 
you call him? 

MR. SPEAKER: He is the Ieada' of a 
group (intem'l1Iions) 
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SHRI N. SREEKANTAr-J" NAIR (Quilon): 
He does not represent our party. He is a 
traitor and renegade. Our time should not 
be given to him ... . (interruptions) 

MR. SPEAKER: Will you all kindly 
sit down? I am on my legs. 

SHRI N. K. P. SALVE (Betul) : Yester-
day even Shri Hanumanthaiya had to show 
his impatience because of the behaviour of 
the opposition and their constant interrup-
tions. The Congress Party wants to show 
the utmost discipline . . (interruptwns) 

MR. SPEAKER: Let me explain. There 
are three independent groups which have 
been recognised and that is going on for 
the last six months. They all signed and 
gave it to me in writing. If they do not 
recognise to Shri Humayun Kabir as their 
\eader, they can certainly say that he is no 
more their 1eader and that they have no 
party. I did not ask them to join his party 
or group. At no time did I do that. They 
joined his party and notified me. It was a 
good thing. But today they can write to 
me that they do not belong to that party 
and I will be very happy. I do not compel 
anybody to join any party. The Chair is 
impartial ; the Chair has absolutely no in-
terest in it. 

SHRI HUMAYUN KABIR-rose 

SOME HON. MEMBERS: Sit down. 

SHRI HUMA YUN KABIR (Basirhat) : 
} would ask only one question .. (intemlP-
tilm) 

MR. SPEAKER: All of you should sit 
do.wn .. (Interruption) 

SHRl S. M. BANERJEE: Shri Kabir 
ran away from Calcutta. 

SHRI A. K. SEN (Calcutta-North-
West): Mr. Speaker, Sir, I rise to oppose 
this motion. This motion has really become 
a motion during which the Central Govern-
ment has been arrayed by the speakers from 
the other side for having been a party, as 
a1Ieged by them, to what has been termed 
as the toppling of several ministries in India. 
We are here to test the validity of that claim. 

It has been asserted that the Congress 
has slaughtered the democratic tradition. 
If they had done so, many of us on this 

side would not have been supporting that 
party because we are unrelenting supporters 
of that form of parliamentary democ:racy 
to which many of the learned friends on the 
other side .... (interruptwn) pay lip sym-
pathy. 

I was hearing Shri Dan8e yesterday giving 
a speech on the virtues .. (InTerruptions) 

~l "'! r.tqq : ;;r.r 0I"T'AiT ~ mr 
;;mrr ~, a.r am 1fTlT ~ ~ I 

enaro ,!!o ~ : am 1fTlT ~~. I 
~'Ii"ft ~ 'fFRt ~ I 

en "'! ~ : ~ armi't ;mr ~ 
it; ~ 01"11111'1" ~ I 

SHRI A. K. SEN: Shri Danae was 
living a very illuminating Iecture on tlte 
merits of. Communism and he envisqed 
for us a very bright future. He said that 
half of the world will become Communist. 
} was almost tempted to ask him then but 
since I am not in the habit of interrupting 
people when they speak } waited till today 
to put this very question as humbly 88 I 
can. Which brand of Communism was 
he envisaging ? 

AN HON. MEMBER : Go to the Supreme 
Court. 

SHRl A. K. SEN: I will always be in 
the Supreme Court. 

AN. HON. MEMBER: And argue 
either way. 

SHRI A. K. SEN: There you cannol 
shout me down. 

I was almost tempted to ask him as to 
what brand of Communism he was envi-
saging ....... . 

AN HON. MEMBER: Russian brand. 
SHRI A. K. SEN: .... because if I 

remember ariaht in some of the papers 
run by one wing of the Communist Party, 
who call themse1ves Communist Party 
(Marxist), I think he is the target of daily 
attack. 

SHRI S. M. BANERJEE: So what ? 
SHR} A. K. SEN: So are his com-

rades in Bengal. Professor Mukherjee is 
tbere. We respect mm. 
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SHRI S. M. BANERJEE: You amp 
advise Atulya Gbosb. 

SHRI A. K. SEN: We never abuse 
him. But during the elections I had tbe 
misfortune of witnessing tbe wont of 
~uses being burled by the CommUDieta 
apinst ~d leaden of tbeir entwbDe 
party. So I was tempted to ask him which 
brand of Communism be was envisagina. 

Then, he said very boldly that tbe united 
people of West Bengal will sbow tbe Con-
gress tbeir might. I apin wanted to ask 
him, wbat united people, because within 
eight months of the United Front being 
formed in Bengal, wben all the great pro-
mises were made before tbe elections-
and I for One welcome tbeir formation, 
because I thought tbat at least let there be 
a standard oet of a good government 
(Interruptions). 

May I request Mr. Samar Guba not to 
interrupt because be is not in tbe babit of 
interrupting usually 7 

SHRI SAMAR GU HA (Contai) : You are 
not speaking tbe truth. 

SHRI A. K. SEN: I for one publicly 
welcomed tbat a better standard be set and 
I wished the United Front all success. A 
rival Government setting a better standard 
is always worthy of praise. But very soon 
we saw a wonderful spectacle of the United 
Front. The word 'United' became misno-
mer. What was discussed in Cabinet be-
came an open secret within a minute 
what was decided collectively became the 
point of contention outside and each 
Minister, representing one small group 
of the United Front, went out of the Cabi-
net room to cry down the decision arrived 
at collectively, one attacked tbe otber 
publicly, and Dr. Ghosh who was a Member, 
a senior· Member, of the Cabinet was one 
of the earliest to be selected for attack. 
All of us have been against Dr. Ghosh 
politicalJy but nOne of us dare to call him 
names and none of us dare to call Ajoy 
Babu names. As a matter of fact, we are 
not in the habit of calling people names. 
Just now, we heard some enthusiastic sup-
porters of the United Front calling Mr. 
Hurnanyun Kabir a traitor, shouting him 
down. Whether he is a traitor or not, 
that may be discussed outside. On the 
ftoor of the House, each Member has an 
equal right •. (Interruptions) Mr. Banerjee 

m&)' about his voice out as hoarse as pos-
able but this House always recognises equal 
right of every Member. By shouting, 
be only gives expression to the communist 
tradition of callillg their opponents by all 
IOrts of names. 

SHRI S. M. BANERJEE: You are 
henchmen of Mundhra. 

SHRI A. K. SEN: We are not hench-
men of anybody; try to 1earn your Ian-
JUage. 

SHRI S. M. BANERJEE: I know my 
language; you do it. (Interruption) 

MR. SPEAKER: Order, order; that 
is not the point now. We are discussing 
the No-Confidence Motion now. 

SHRI A. K. SEN: Mr. Banerjee may 
about very loudly but, I am afraid, many 
of WI will not emulate him and, particularly, 
in the choice of languagc which he thinks 
ideal. 

As I said, in tbis House, we beliew in 
decorum and, notwithstanding any 0pposi-
tion shouts, everyone will be given in the 
right to speak. 

Within eight months of the United Front 
Government coming into existence, we saw 
a wonderful spectacle, not merely of each 
group pulling in his own direction but 
of resorting to shooting. I am myoelf 
against all forms of shooting. I agree 
witb Maharaja Karni Singbji that it is a 
shame, in an Independent country, for any 
Government to take the aid of tbe police 
to shoot people down. If tbe people can-
not control, tbey have to be hauled up in a 
court of law, properly tried and sentenced. 
But nobody has tbe right to take recourse 
to shooting in an Independent country. 
At least, I thought that the United Froat 
Government will be able to say tbat they 
can control the people witbout resorting to 
tiring. Unfortunately, the record of firing 
reached the limit and almost every week 
we had the news of police being called to 
open fire and in some cases even the mili-
tary was called. 

SHRI SAMAR GUHA: They have not 
been able to surpass the record of the 20 
yean rule of the Congress. 



2385 Nt>Confidence NOVEMBBR 23, 1967 MotIon 2386 

SHRI A. K. SEN: This is only in eight 
montbs. 

Now, the promise was made that rice 
will be given at less than a rupee per seer. 
We weIcomcc1 the decision. But in eight 
months, the price of rice shot upto Rs. 4/-
and rationing became a fan:e. 

At least at the time of Dr. B. C. Roy 
and Sbri P. C. Sen, we had the rationing 
run sucocssfully .... (lnt«rruptions) When I 
went to Calcutta a feV! weeks ago, I found 
rice being sold openly everywhere and the 
regulations were, completely thrown to the 
winds. Rationing was a fan:e. Then, what 
happened to procurement? At the time 

I of Dr. B. C. Roy and Sbri P. C. Sen, we 
had rcacbed a certain target, but during the 
time of the United Front Government, 
wbicl1 talkcd so loudly that the Conaress 
had failed to procure rice because they 
were the friends of jotedars and landlords, 
tbcre was the wonderful figure of cwo one 
lakb tonnes not being rcacbed. During the 
clec:tions, particularly in my constituency, 
I remember leaflets were distributed on 
behalf of the Communist Party (Marxists) 
claiming that tbcre was no ddicit in rice 
production in West Bengal, that it was a 
man-made ddicit, there was enough rice 
in the godown, and that if the Opposition 
came to power, they would seD rice at 
leis than a rupee. But within a month of 
their coming to ~, we were told that 
then was a great deficit, and that the devil 
was the Central Government because they 
_ not smding enough rice, and the rice 
had to be procured under PL 480 wbicl1 
was hlamed all the while. Tbcrcfore, rice 
could not be sold at one rupee and the 
price had gone up to lb. 4. 

Then, all the factories, one after another, 
came to be gberaoed and production 
came to an absolute _0. Aa:ordins to 
the fiIures quoted by Mr. Chakravarti 
bimseIf, one of the leaden of the Rashtriya 
Sangram Samiti, then were one Iakb un-
employed people; one Iakb people had been 
thrown out of their jobs during the period 
of gherao. Small Bengali mm:bants car-
rying on ,mall workshops were U. wont 
victims because the big people could with-
ataud this onslaught, but the middle cIau 
eqineers who had built up amaIl workshops 
in Howrah and other pW:cs _ c:ompIe-

tely paralysed. MOlt of them closed their 
mops and they became unemployed. 

The economic condition of the Province 
was reduced to such a state that cwo the 
Reserve Bank had to give notice about tbe 
impending ~ptcy of this Government. 
so much so by Ordinancc-I may remind 
the Opposition members that when they 
criticised the issue of Ordinance, I was one 
with them and even though I was a 
member of the Government, I protested 
against any tax being levied" by Ordinance-
they had to levy taxes; the economic condi-
tion had been brought to such a state that 
an Ordinance had to be i'assed levying t_ 
to the extent of nearly Rs. 6 crores only 
last month and it was an open secret that the 
cotfcrs of the Government had bocome 
empty due to waste, due to reckless waate 
and charity being made without thought 
that the Government will have to be a reI-
ponsible Government. I remember, the 
Grachhai Brothers of ancient Rome thought 
that by giving the mobs grains free, they 
would rule for ever, but those very mobs 
who came, in their thousands into the City of 
Rome to get free grains seized upon Ora-
cbbai Brothers and they ~ were overwbeImed. 
The charity at the cost oC public excbeqo« 
may be temporarily beneficial, but for the 
permanent objectives that we have in view, 
they are absolutely disastrous. And the 
Government of West Bengal found that to 
their cost. And what is more, law and order 
had become completely a thing of the past. 
~ was no law and order anywhere. 
There is apen violence incitement to wbic:h 
Members of the Government had o)lClDly 
lent their support. It was a marvellous 
acenc, Sir, to find Members of the Govern-
ment openly calling hartal, 48 hours hartal 
and what is more, Mr. Natb Pai may take 
it from me, Mr. Asok Mukerji and Members 
of their own PSP, in their hundreds, had to 
leave Belgharia because many of than had 
been murdercd-murdercd not by c:onsrc-
men, but by members who were allepd to 
belong to the Communist Party (MIUldat). 
(lnterrllJlt/Dns). 

SHRI SAMAR GUHA : No certificate 
from the Congreas is necessary. We knoW' 
how to face them. (l"terrllJlt/ona). 

MIt. SPEAKER : Order, Order. 
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SHR! A. K. SEN: I am very happy 
to ·-be assured by Prof. Guha that he can 
10Qk after these poor people, about 300 
of. them wbo are still out of their houses 
from Delgharia and he knows where their 
houses are. 

SHRI SAMAR GUHA : It is a blatant 
lie. There are only 10 people affected. 
(l1IterrMPtiollS) 

MR. SPEAKER: Mr. Guha, it is not 
fair. He must have his say. 

SURI A. K. SEN: 10 or 20 does not 
matter. Even if 10 people had to leave their 
houses because political opponents are mur-
dered, that is a great condemnation of the 
Govt. Take the SSP. Mr Madhu Limaye 
istbe mover of the motion. The Chairman 
of his party in Bengal, Dr. Bimal Ghosh, 
an old revolutionary for whom we had 
all respect had himself told how one of 
their best workers had been murdered in 
Asansol. (i1lterruptions) 

osft' 'I"! ft:y'f~ : o"l<!; t 3fT'l' <'I"m1 
'fit 'R<i f'f>'ll'T t: 

SHRf A. K. SEN: This was the state 
of affairs where every political Party who 
had opposed particular political group< 
were selected for assault and violence. 
The appeal was not to the court, or to the 
Assembly or to the Government but to vio-
lence as it is to-day. Let us assume that 
after Prof. Ghosh enjoys no majority in 
the Assembly. Let us assume for a mo-
meDt that at the Assemhly meeting on the 
29th of this month he will be out-voted. 
Then, Sir, the appeal should have been, 
one would have imagined and those who 
are such votaries of parliamentary demo-
cracy, would have imagined, to the House. 

lift 'f'! ft:y~ : ~f'fR' 3fT'l' 'oft 
~f'{ ifmf 18 f~ 'f'T I 

SURI A. K. SEN: Now, Sir, what has 
the Governor done? He has asked the 
Assembly to meet on the 29th of November 
where one would have imagined the Parties 
would have tested their strength. If the 
fear is that in the Assembly one would not 
have the majority, and, therefore, the fight 
haa to be carried to the maida'l or to the 
railway station or to the streets of Calcutta 
where it will be decided .... 

M83LSS(C.P.)/67-10. 

SHR! S. M. BANERJEE: It "ill be. 

SHRI A. K. SEN: It will be met with 
equal determination. Then, Sir, you have 
beard that it wiu be carried to the streets. 
This is the devotion to democracy that 
Mr. Banerjee wants to pay on the Boor of 
this House, that the appeal will not be on 
the floor of the house, but on the atreets. 
If that is the ideal of any person who tries 
to masquerade in the name of democracy, 
it will not be very long for the people here 
or outside to re~lise the strength of tbat 
principle. 

SHRI S. M. BANERJEE: Why should 
he not talk sbuut Visbwanath Mukecjee 
and Amiya Chakravarti who were beaten ? 

SHRI A. K. SEN: I do not want any-
body to be boaten. I am again'll any 
fight to be cacried on art the streets and not 
on the floor of the House. 

SHRI S. M. B .... NERJEE: Is he not 
ashamed of that 7 Yesterday, all the<e 
leaders were beat~n and beaten to pulp. 

SHRI A. K. SEN: Let us meet fairly 
and squarely on the floor of the House 
and once in every five years we meet on 
the election tiold. and those who are not 
wanted are we,ded out and those who are 
wanted are sent here. 

SHR! N. SREEKANTAN NAIR: We 
are also wanted. 

SHRI A. K. SEN: Of course, he is. 
He is as mu.::h wanted as 1 am. 

Therefore, lVe believe in that system of 
democracy which allows free elections, 
which sends free Members to Parliament, 
based on a mUltiparty system and not an 
one-party system. Our democracy is not 
an one-party system _ . 

SHR! N. SREEKANTAN NAIR: He 
has realised it at last. alid I am happy 
about it. 

SHR! A. K. SEN: Our democracy is 
not an one-party democracy. We have 
many parties, and so when we talk of d.,. 
mocracy, we conceded tbe right of many 
parties to fight freely and squarely. 

SHRl JYOTIRMOY BASU: Let him 
come for a mid-term poll. 
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SaRI A. K. SEN: I am not afraid of 
it. 

SHRI JYOTIRMOY BASU: Lct him 
tell his party to have a mid-term poll. 

SHRI A. K. SEN: I am not afraid of 
a mid-term poll. I may be beaten or I may 
be victorious. I am not afraid of that. 
Somebody will come here. Nevertheless, 
whoever will come will determine the fate 
of the country as the Members of the 
Assembly will determine the fate of that 
particu1ar State and not the mob in the 
.treets. 

And I may tell those who believe in inci-
ting mobs that one day the mobs will also 
tum against them. as they have done 
50 many times, because a mob has no loyalty 
and if the rule of law breaks down, then 
the rule of the mob will swarm not only 
us but everybody else. Therefore. it is the 
bounden duty of any government to stand 
up against the mob. I remember I had 
quoted the Calcutta High Court on the 
other occasion. When the mob threatened 
the Calcutta High Court, Sbri S. A. Dange 
said that tbey were entitled to gherao the 
High Court. We disagree withhim, because 
the Hilb Courts and the Supreme Court 
had given very beneficial labour laws for 
this country. 

SHRI N. SREEKANTAN NAIR: No, 
it was Parliament which had given those 
benc1icial laws and the Courts had only 
curtailed them. 

SHRI A. K. SEN: When the:mob tried 
to threaten the High Court, the answer of 
the High Court was this, that if the court 
faUed to rise against the tyranny of the 
mob as it must against the tyranny of an 
individual, then it would forfeit the con-
fidenc:e of the public. So, any government 
cIected as It is by free votes will forfeit the 
confidence reposed in: it by the people if it 
fails to rise against. the mob which knows 
no rule of law. 

MR. SPEAKER: There are two more 
groups which are there in my list. The 
Independent Parliamentary Group lias 
spoken already. Now, the Progressive Group 
is th¢rc to be called. The Progressive 
Group has liven to me in writinl. and 18 
of them had signed it and given it to me 
that they had formed a group. and I have 
rccoW'i~d theJT1 for purposes of debatC 

etc; I have rccoanised them durinl all 
these six months actually, and it is IIOt u· 
thoulh I have done it only today. As to 
whetber there is loina to be any break in 
that group or not, I have not heard about it 
till now at leut. Some hon. Member only 
told me OD the floor of the House. 

SHRI HUMAYUN KABIR : May I 
submit one thing? I am not speaking on 
the motion ...... 

MR. SPEAKER: When I am Oll my 
leI', he should resume his seat. I do· 
not want anybody to get up and interrupt 
me when I am speakina. 

What I am saying is that till they com-
municate to me and write to llIe I rowe to· 
recognise them; they can write to me today 
itself; one or two of them, one or two out 
of the 18 members can write to me imd say 
that there is no moro group and all that, 
and I have no objection to even .... 

SHRI HUMA YUN KABIR: 1 am not 
speaking, but may I say one thing 1 .... 

MR. SPEAKER: I am on my legs now. 
and he"should resume bis seat. I am only 
saying ihis tbat every Member of thi. House· 
has a right to express his views. U theY' 
do not want to be in one group they can 
write to me today or tomorrow, and from 
tomorrow I shall not recognise them as a 
group. But, for the present, 1 would call 
upon Shri Hwnayun Kabir to spealc. 

SHRI HUMAYUN KABIR: I have 
already decided to resign my leadership of 
the Group. I have told you this morning 
about this. Therefore, if you would allow 
me to spealc as a private Member, I would 
be very grateful. To speak on behalf of 
tbe Group, yon may call upon either Sbri 
Chatterjee or Sbri Viswanatham. 

Mit. SPEAKER: That question can-
not be dfscussed here. As too how many 
arc with you and or with them, it is not my 
business to find out. Kindly finish your 
apeoch in five minutes. 

Shri Kablr. 

SHRI N. C. CHATTERJEE (Burdwan) . 
He has said that he doea Dot want to apeal<. 
for the Group. 

MR. SPEAKER: T bave called ~hrl 
Kabil. 
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SHJlI HUMAYUN KABIR: (Inte"up-
tjOfU). 

They arc afraid to hear the truth. 

MR. SPEAKER: After he finishes, I 
would request Shri Chatterjee also to speak 
for the Group. 

SHRI N. SREEKANTAN NAIR: Then 
r should also be liven a chance. 

SHRI TENNETI VISWANATRAM 
(Visakhapatnam): As I wrote to you this 
mornins. Shri Chatterjee will IpC&k on 
behalf of our Group and so I am witbdraw-
inl my name. 

MR. SPEAKER: I said tbaCafter Sbri 
Kabir speaks, Shri Chatterjee will also be 
called. 

SHRr HUMA YUN KABIR rose (Inter-
ruptiolU). 

MR. SPEAKER: If members are not 
allowed to speak in tbis House, that will 
be the end of democracy. If freedom of 
speech is not allowed on the Boor of the 
House, I cannot be the Speaker. Anyway, 
I do not want to boo Shri Kabirjhas a rilbt 
to speak and he will speak. 

SHRI HUMAYUN KABIR rose (Inter-
rupllons)., 

SHRI N. SREEKANTAN NAIR: 
must also let a chance. 

MR. SPEAKER: It is not proper that 
aD eJected member of this House is denied 
the right to say a few words. I will allow 
him five minutes and then I will allow 
Sbri Chatterjee. 

SHRI N. SREEKANTAN NAIR: 
must also be called and liven five minutes 
io my individual capacity. 

MR. SPEAKER: That is a difl'erent 
matter. 

SHJlI N. SREEKANTAN NAIR : 
How? 

MR. SPEAKER: Shri Kabir will let 
up and speak now. 

SHRI N. SREEKANTAN NAIR: You 
send me out. I do not mind. I will 
now allow this. You can name me. I 
protest, I protest, I protest, I protest. 

MR. SPEAKER: That means you will 
001 allow anybody you do not like to 

speak? Am I to uodentand that that is 
your stand 1 Then Jet ua adjourn the House 
and wind up the show. It is Dot proper 
to adopt this attitude (/nurruptlou). Your 
party leaders have spoken and they have 
been heard with creal rapcct. It is DOt 
as thoullh I called somebody e1ae (Inurr/lp-
1101U). You will DOW allow me IIao to 
speak? After all, he is an elected member 
of this House. It is not as if I bave caDed 
lomebody by the baclcdoor hcn:. (/1Ikrr1lp-
tlons). 

SHRI N. SREEKANTAN NAIR: I 
am also an eJected member of this. Why 
dOD'! )'OU sive me a chaoce? 

SHRI NATH PAl: May I make a 
humble request? If we 10 ItrictIy by the 
rules, though the rules must prevail. you 
arc rillht in sayiDll that whatever the dlft"er-
euces, all members who arc called, subject 
to your discretion, must be heard.. I sugest 
that in view of what has bappened in that 
grouP. into which you cannot 10 and we 
cannot 110, Sbri Sreekantan Nair may be 
accommodated later on. 

MR. SPEAKER: All rilht. 
SOME HON. MEMBERS rou-

MR. SPEAKER: Now you must sit 
down. 

SHRI SAMAR GURA: A very 100d 
sUJ8CSlion has been made by my friend 
here. Mr. Kabir should 10 to that aide. 
and speak from that side. 

MR. SPEAKER: Nobody has a riaht 
to compel anybody to 10 to any other 
party. 

SHRI V ASUDEVAN NAIR: We would 
like to know whether he was Dot hidioa in 
Calcutta yesterday. Will he explain that ? 

SHRI JYOTIRMOY BASU: He can 
apeak from the Congress benches. 

MR. SPEAKER: It is Dot proper I laave 
asreed to live five minutes to Mr. Sreeka-
ntan Nair. You can Dot say which 
member should join which party. 

SHRI S. M. BANERJEE: Let him 
shift to the Congress benches. 

SHRI BAL RAJ MADHOK : Let the 
leader of the group speak first. If you 
give time to anybody else. let him come 
later on. 
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SOME HON. MEMBERS rose-
MR. SPEAKER : Will you kindly sit 

down, all of you. 

o SHRI P. R. THAKUR (Nabadwip) : 
Mr. Chatterjee wants to speak on behalf of 
'our sroup. (Interruptions). 

MJL SPEAKER : Shall we proceed, or '011 do /Wt wan~ to proceed ? After all, we 
have differences.in every party also we have 
differences. I know he does not belong to 
any party. I am appealing to Mr. Dange. 
After all, every party has differences. Till 
this minute he was the leader ofthe progress-
ive group. Now they do not want him. 
All risht. Everybody is aatisfied now. 
We have gone on till now for six months 
well. After all, if freedom of speech is not 
given even on the Hoor of the House what to 
talIt of public places ? 

In this House, alllofus are elected Mem-
bers. Please sit down. 

SEVERAL HON. MEMBERS fllS"-

MR. SPEAKER : Order, order. Please 
sit down. This will not do. 

SHRI S. A. DANGE (Bombay Central 
South) : I request that he should not be 
given the Opposition time but the time 
allotted to the Congress; he can share that 
time. 

MR. SPEAKER: All right; I agree with 
you. Now, Shri Kabir. Five minutes. 

AN HON. MEMBER : Don't take our 
time. 

MR. SPEAKER: Will he kindly sit down? 
His leader's suggestion, I have accepted. 
Now also, he is not satisfied. Order, order. 

SHRI HUMA YUN KABIR : Mr. Speaker 
Sir, it is with some sadness that I rise--

SEVERAL HON. MEMBERS ro,"-

MR. SPEAKER: Please sit down. May 
J request you all to sit down? 

'Ito ~ sr-mW -rO' (;rm'I \ : ~~ 
~,'~~~~~ f.!; ~r 
:if <iI1 f~r qTif ~ ~ 'l'@~, lflfr 
~ar1tf~ "'T~!I'~~'? 

MIl. $PEAKER : Will he kindly sit down 
If everybody wants to do this, it will neVer 
ead. 111Cll this side also will begin. I do 

not know, Now, Shri Kabir. Five mi-
nutes. 

SHRlHUMAYUNKABIR: Mr.Spcakcr 
Sir, I am not surprised that my bon.' 
friends should try to throttle me in this 
House; that could only indicate that they do 
not want to hear the upleasant truth. I am 
not accu,stomed to the language in which 
some hon. Members are indulglnl. J 
think it is only a sign of their own culture 
that instead of entering into parliamentary 
debate, they have resorted to all kinds of 
vile accusations. 

Let us face the problem this way: I will 
define my attitude towards the CoQ8l'CS.' 
and towards the United Front Govern-
ment in three phasGs. From August I&." 
year till March this Year, when I was light-
ing the Congress, many of my friends who 
are shouting today came to me for help 
and some of them cannot deny it in tili. 
House because I supp"rtcd them. I am 
sorry I have to say this, but you ask Dr. 
Ranen Sen if he would have boen returned 
to Parliament if I did net give my whole-
hearted support to him. (Interruption). 
I am very sorry I have to say this personal 
thing, but the fact is that the Congress in 
West Bengal passed an efficial resolution 
holding me responsible as one of the major 
factors for the defeat of the Congress in 
West Bengal. It is their official resolution. 
Therefore, I fought. (Interruption). I am 
accustomed to these interruption by Mr. 
Banerjee who may look after himself. 
I have come with an absolute majority' in 
my e1ectrorate, which very few Members in 
this House can say. (Interruption). My 
majority over may Congress rival w:ts 
more than almost twice the number of vote .• 
which many of my hon. friends who arc 
shouting today actullay receiVed. I have. 
therefore, the support of my people, the 
suffrage of my p~oplc. (Interruption) 

As I said, it was my object to defeat the 
Congress and I said .so when none of them 
had the courage to declare before the elec-
tions that the Congress' would be defeated 
and an alternative government could be 
formed. At that time; I gave th. call and 
they cannot deny it. And even after the 
election, if they are at all true to themselves. 
they will remember that it mainly was 
through my efforts that the United Froll' 
was formed (Interruption) and no amount 
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of this sholftiq A;aJ) tQ:e -.y. the facts. 
On the 24th February, when I spoke to 
Mr. Iyoti Basu and Mr. Somnath Lahiri, 
they did not have any idea that an alter-
native government could be fanned in West 
Bengal. I poin~ out to them that the 
two fronts, the U.L.F. and the PULF,-to-
setber with a membership of 127 whicll was 
equal to the membership of the Congress-
with some independents could form a go-
vernment, and the government was formed. 

On the 1st March, when there was a 
mammoth gathering in Calcutta, before 
that mammoth gathering, I congratulated 
the government and also held out a word 
of warning. I said at the meeting of 1st 
March that we have tried to get rid of the 
Congress government because of the mis-
rule of maoy years and thatthis neW govern-
ment was also on trial, and if this new 
~"ernmeut failed to perform its duty by 
tbe people, they cannot continue, and I 
appealed to them and the, cheered me. 
I said it on the lst March before haifa million 
people in Calcutta and they said that this 
is the right approach: that they would 
judge every government by its activities, 
by its actions, by its perfonnance and not 
on the promises alone. 

In the elections We had given three major 
promises-to fight corruption, to supply 
food and to increase employment. I am 
very sorry to say with regret, :I was a part-
ner of that Government till the 1st October. 
Up to the 1st October, I did my very best 
to see that this Government flourished. 
But it failed again and again. The first 
failure was OVer the gherao. In May I told 
the then Chief Minister, "This is unlawful; 
YO)l a:re harmillB the cause of labour." 

AN HON. MEMBER: What right you 
have to speak 1'0dabour ? 

.SHIlI HUMAY'UN.KABIR: I baNe a 
riaJd to make my _bIniMion. The Chief 
IIlWsmr &&reed ,with PIC .in;Patna in ,the 
presenqe of,JIIIUIJ'm.s.ds.,but !ldortunalely, 
bewentlbadton Ilis WOld. 

Secondly, at the time of thC f~tioll of 
the UF Government, I had insisted that there 
.baIl be a scheduled caste minister. (In-
'''''''1>1ion). But Mr. Aio)' Mukherjee 
lMIlIiD and ~n said that because of the 
QI!!PJlIIiiti,(wof .dJe,left .cc~IIll\~njst Pl!lly, a 
~~ Qlste roinisIer could not be appoin-

ted. He eVen told roe th;lt if he appointed 
a scheduled caste minister, the ministry 
would break up., .... (Interruptions) 

MR. SPEAKER: Please conclude 
now. (Interruptions). 

~ m """' ~ (~T ~) : 
<II'9ffi ~, ~U q'Tif 'fiifI<: ~ if; 
u.r 'lit ~T ~ ~r, ~ ~T 
if; liPT'i 'lit ~~Qj' fli;l:rT ~, ~flt;;r ~ if; 
<rn:1ftOf{f ~~ if; ~ ~Ili' 
antrir ~ f'ti llTmfT ~ ~ ctff 
~~;ft""'f~t~~~ ~f.!; 
~T <;1<; arnT (I"fi" ~ "fm 'tiT ~f!/rl:rcr 
~~~,~~w<!iT~~~, 
'~~~1fT~'tiT ~ 
~if;~T~ li' ~ ~ ~f'ti~ 
~ 'liT me ~...,.~ aft<: llTl'l"Iit 
~ <ffi:r;f ~...,.~ I 

MR. SPEAKER: All of them, including 
Mr. Daoge, have agreed to that. 

SHRI HUMA YUN KABIR; My first 
disappointment was when I found that 
on the question of gheraos, Government 
was not prepared to take the action 
which in my opinion was in the 
national interest. Mr. Ajoy Mukherjee 
himself admitted that as a result' of that, 
about 1·25 lakh people had been rendered 
unemployed and Rs. 350 crores of new 
capital were not invested in Bengal, An 
investment of Rs. 350 croreS would have 
meant employment for at least another 
35,000 people. (Interruptions) These 
,gentlmen are of iliat type. If they 
cannot argue and meet my points, abuse 
is no repl,y to my argUDlCmtS. As I .said, 
Rs. 350 crores of new capital could not be 
invested. :rhatshould have' meant em-
plO)'Qle!)t for another 35,000 people. So 
t\!llt, )..60.000 .worken have hecome un-
~~o~ .{lr IllSt potential. employment 
~ l?hlii.s ~Qqg policy. :fllat J:Dea.Ut, 
j(~,IIle ~e 1IleID~ In a family, almost 
a .m1I!iPJl PIIiml,e. (1/IIi:1'ruptions). 

i'inaIly, J J~t ,all hope in the Ministry 
wben ODthe 1st of Qctober Shri Aioy 
Mukher.iee himself told me that he had found 
some of his ,collesgues conspiring against 
U\e interests of the coun\J}' •••.•• (1IIIer-
ruptions). He went further. Not content 
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[Shri Humayun Kabir) 
with sayinl that, he said that he had approa-
ched, without the Imowlcdse of anyone 
of us, the Central GovetllDlcDt and a num-
ber of State Governments to set special 
police and the military and the military 
were posted in Calcutta On the lst of October. 
It is a known fact. On the 2nd of October 
be turned a somersault., After he turned 
a somersault, it W81 on the Sth October, 
for the first time, I talked with the Conarcss 
on the question of topplins this Ministry 
....•. (illterruptiollS) I did all this openly, 
not surreptitiously. I do not asrce with 
my hon. friend, Shri Madhu Limaye, that 
the interests of the country are subordi-
nate to the interests of any party or any 
combination of parties. This is what 
I declared. I further said that whatever 
I shall do, I shall do in the open. It was 
on the 19th of October that I put one sinlle 
question to Shri A,joy Mukherjee ..... . 
(illlerruptiOllS) Shri Bose is very sensitive. 
He knows that if there is a mid-term elec-
tion he cannot suecessfully 10 throuah 
it ...... (illterruplions). As I said, on the 
19th of October I issued a statement. I asked 
a question of Shri Ajoy Mukhctiee: if 
you had taken all these steps, bringina 
the military, bringinl the police and 
all that without evidence &pinst your 
colleagues, you were guilty of disloyallY 
to your colleagues, if, on the other 
hand, you had taken these meuures after 
fully satisfyinl yourself that the security 
of the country was in danser and there was 
an attempt...... (illterrllptiollS). I am 
not yie1dina. I told him that if after that 
you are still prepared to sit with your col-
leagues, you are disloyal to the country. 
I said that in my judsment--I may be 
risht or wrons; Shri Madhu Umayc may 
Illy that this United Front Government 
should CO!Itinuc- I came to the judjpnent 
after considerina evcrythina that the COlI-
tinuation of that Ministry was a menace to 
democracy and peace and, from that day, 
I have worked apinst it .... (~) 
My friends say that I should join the 
ConllfCSB· Tho Congresa will be aJad to 
have me ..•. •• (imerruptit1fll). But, .. I 
• aid, I take it as my major task to 
try to build up an alternative democratic 
party in this country, and God willina, I 
shall do it ...... (interrllJltwlII). 

MR. SPEAKER : He should Con-
clude now. 

SHIll HtlMA YUN 1tAB1R.: Here I 
would like to pay a tribute 10 Shri Charan 
Sinah, the Chief Minister of Uttar Pradesh, 
When I had a discussion with him. Shri 
Mahamaya Prasad was also there. Shri 
Mahamaya Prasad said: if the Benaal 
Ministry goes, w~ shall be affected. But 
it must be said to the credit of Shri Chamn 
Sinah that he said: it does not matter what 
happeas to me; the country's interest is 
paramount, if the B~gal Ministry must 
10, let it ao .......... (i1lterruptions) 

MR. SPEAKER : I would request all of 
you to sit down. It is already 6 
O'clock. The Swatantra Party now has 
28 minutes to its credit. The Ian Sangh 
has also some time at its disposal. 

~ "'! ~ : Jj'( ~ 'f>l ~ 
~ ~ f;m I ,.r ~ SffiITiAi if; ;na-
~ fir.rTt I aiRq ~ i!:1m ~ I 

MR. SPEAKER : I am only explaining 
the position. One or two Congress Mem-
bers also I will have to call. Shri Chatter-
jee mUSt also be called, So, 1 call Shri 
ChattCljoc. 

SHRI SAMAR. GUllA : Sir, We mu,1 
be Biven some time. 

SHRI SURENDllANATH DWIVEDY : 
How lona do you propose to sit 7 

MIt. SPEAKER: Let us see, because, 
lomorrow is non.aflicial day. Now, let 
Shri OIatteajee speak. 

SHRI N. C. CHATIEIUEE (Burdwan): 
Sir, with a plethora of spcochcs and counter-
~pcocbes, shouts and counter-shouts the 
real issue is beina obecurcd.. The real issue 
is: Has thez'c been a fraud practised on Ihe 
constitution of lDdla? I am definitely of 
the view tbat the Oovemor of West Bengal 
has committed an outrage on the Consti-
tution. He had absolutely no power to 
dismiss the Couneil of Ministers without 
reference to a votll in the Legislative 
Assembly . 

Sir, time has noW come when the Home 
Minister and the Government of India 
shoukI start a coachinI c1as.s for training 
Ooveman and livina them the minimum 
educatiOD ill the principles of par1iamentary 
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demoo::racy. Tbcsc Governors tblDt that 
they are the relics of the old past. That is 
not true. Governors iu the British time .... 
(1IIlUrlll1tion). I am puttiIJ& forward a 
purely cOlIStitutional issue ..... . 
( Interruption) 

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : We protest that a respected Member 
like Shri Hwnayun Kabir was not allowed to 
speak ' .•.. _ (Interruption) 

SHRI SHEO NARAIN: we win pay 
back iu the same coin ......... . (lIIl,,"Up-
lion) 

MIt. SPEAKER. : Two mistakes cannot 
make one right. If disturbiIJ& Shri Huma-
yun Kabir was wrong, how is it better ? 

SHRI N. C. CHATTERJEE: I am cast-
ing no rellection on anybody. 

SHRI HANUMANTHAIYA : Sir, 
in supporting your observation, I say that 
everyone of us should listen patieatly to 
what is said by a Member. As my hon. 
friend from the Jana Saqh said, even if 
some speech is not to our likiug, it must 
be heard. The Congress Party has come to 
a stage that We have ellCl'Cised too much 
self-control and our self-control is being 
abused. When an hon. Member is not 
allowed to speak, a time has come when 
we have also to exercise our right and we 
will do so. 

MR. SPEAKER: Win you kindly just 
place yourself in the unfortunate position 
of the Speaker who is sitting iu the Chair 
and had permitted him to speak 1 With 
what dilliculty and with what great persua-
tion I had been able to have Shri Humayun 
Kabir exercise his right to speak ..... . 
(interruption). If not for the Opposition, 
have some sympathy for the Chair which 
is conducting this busiuess in such great 
trouble ...... (/lIlemlption) 

SHltI SHEO NARAlN : They did not 
hear Shri Humayun Kabir. ............ . 
(/nterrflption) 

MR. SPEAKER : What would you lite 
me to do ? I thought, Shri Hanumanthaiya 
was the Deputy Leader of the CoIljpllSS 
Party. If Shri Shea Narain has been elect-
ed the Deputy Leader, he also can speak 
for the party. Shri Hanumanthaiya made 
II ~ntation on behalf of aU of )'ou. 

SHRI MANUBHAI PATEL: We want 
to hear him. We could not hear Shri 
Hwnayun Kabir. He should be given 
chance tomorrow so that We can hear him. 

MR. SPEAKER: I thought, Shri Hanu· 
manthaiya was the Deputy Leader of the 
Congress Party, to the extent I know it 
from the newspapers. I am not a Congress-
man and I do not attend their meetings; so, 
I do not know except from the papers. He 
was reftectiIJ& the opinion in the Congre>S 
Party. He did point out that freedom of 
speech must be given in the House and 
nobody can be prevented from doiug so. 
I myself pointed out to hon. friends that 
every Member elected to this House has 
a right to express his views, whether we like 
them or not. Shri Humayun Kabir, of 
course, with great strain and difliculty, did 
e:tprcss his views and explaiued why 
he changed...... (lnterruplion) Do you 
want the House not to continue to 
discuss anything or you do not want to 
hear Mr. N. C. Chatterjee 1 What is your 
view? (;1nlerrllplio1l6) 

18HRs. 
SHRI SHEO NARAIN: We must 

hear Mr. Humayun Kabir. If we 
are not able to hear him, then we do not 
want to hear Mr. Chatterjee. 

MR. SPEAKER: If this is the thing, I 
will hav~ to adjourn the House. But I 
must give time to these parties and I will 
have the whole of tomorrow and give the 
time to the parties as announced by me. 

I am not going to be partial in this matter. 
If you do not allow Mr. Chatterjee to speak 
then I will have to adjourn the House. 

SHRI SIlEO NARAlN : We must hear 
Mr. Humayun Kabir also ......... . 
(InlerrJlPtio1l6) 

THE MINISlER OF PARI.IAMEN· 
TARY AFFAIRS AND COMMUNlCA· 
TIONS (DR. RAM SUBHAG SINGH) : 
Every Member must have full freedom to 
speak. Nobody from this side will object 
totha!. 

SHRI A. K. SEN : I entirely aarce that 
Mr. Chatterjee should have a very patient 
hearing. But this should be remembered 
whe\l we are bein, disturbed. 
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SHRI P. R. THAKUR He· Will speak 
tomorroW. 

MR. SPEAKER : You cannot dictate 
like that. Will you kindly sit down ? 

SHRI J. B. KRIPALANI : Some people 
did not allow Mr. Humayun Kabir to speak. 
That was wrong. But it was not Mr. 
ChatteJjee's fault that he is not allowed to 
speak. You are punishing somebody 
else for the fault of others. 

SHRI MANUBHAI PATEL You tell 
those people (Interruptions). 

,,"fmf~::a;:r~;{ ~ 

'fif.r<: 'Ii't ~ WIT, ~ ~ ~ 
cftf,;rlf, 

MR. SPEAKER : This is becoming too 
much. After all, I do not want to quarrel 
with any section of the House. If I adjourn 
the House, the work will sufi'er and the whole 
country will suffer. 

SHRI N. C. CHATTERJEE: May I 
continue now ? 

MR. SPEAKER: Before you begin, I 
may point out that youtr Group gets only 
21 minutes, for all of you. Ten minuies 
have been taken already and so only 10 
minutes are there. 

SHRI N. C. CHATTERJEE : I will not 
take much time. 

All that I was pointing out was that We 
should not be labouring under the impres-
sion that we are still under the foreip 
domination or under the Constitution 
imposed by the British Parliament upon 
us. In those days, a bureaucratic Governor 
was really acting in the interest of British 
imperialism and, therefore, be was given 
discretionary powers. Mr. Sapru, a 
distinguished jurist and also an ez..Judge 
of the Allahabad High Cowt; hali IIlllde the 
position v~ry clear. EVery one of us should 
remember that we have taken an oath pledit' 
ing ourselves to uphold the Constitution, 
both Members of Parliament and Members 
of State Legislatures. We have deliberate-
ly departed from the old Govel1lJDelit of 
India Act of 1935 and taken away thO$c 
pOWers which the stooges of the British 
imperialists saddled Governors ~h. I may 

tell Mr-. ChavaB that it is absolutely·~ 
that the Go'lernor has discretionary po~ 
to dismiss a Ministry When he thinks, in 
his judgment, that it has last a Majotity 
or it cannot get a majority. That is ab-
solutely wrong. He has got Ii() sudt 
powers. The Constitution is clear and that 
should be made clear to every GoVernor. 
If he does not follow that, if he does not 
remember that, he should be censured and 
impeached. Article 164(2) clearly says 
this : 

"The Council of Ministers shall be 
collectively responsible to the Legisla-
tive Assembly of the Slate." 

That excludes, in my humble opinlon9, the 
responsibility to the Governor, responsi-
bility to any other functionary, respon-
sibility to any other authority which is 
functioning in Govennnent of India. They 
are responsible only to one and that is, 
the Legislative Assembly of the State : 
they are the sole repo>itory of the democra-
tic will of the people of the State: they are 
the only people to decide as to who should 
be there. A lot of fuss is being made now 
that the man may not have a complete 
majority. We know that minority Minis-
tries also function. In Kerala it func-
tioned: in Great Britain it functioned. Why 
is this wonderful proposition put forward, 
that, unless you can demonstrate 1M 
every minute of your time, every minute of 
your tenure, that you have sot a 
cleat majority, you must iO. That is 
not sO according to our constitution. 
I remember, when I was a student in En&Jand 
a minority Government was functioninll: 
England was in difficulty and they said 
that the minority Government could ftmc>. 
tion because there was no other alternatiw 
stable Government possible; deliberately 
consciously, the Members of Parliament, 
voted that, a1thou«h the MinistCls might 
not have the majority, they miJllt COBtinue. 
Now who is to judge whether there is majo-
rity or not ? Who is to decide that they 
have forfeited the suppon of the majority? 
It is a preposterollS propOsition, absolute-
ly unwarranted by the mandatory provi-
sions of the Constitutioh, that a GO\'et1'lbr 
sitting in the Government HI!Usc, would 
llsten to stories, hearsays, reports aDd·lIl 
sorts of rigmarole ami tbAt tIIb Govetllllltlit 
House Corridors will be eohvertcCI tatb a 
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LcMy 01 PlcIiamelU wbcre. tbe o-nCll' 
1iI'riIIIr. tho diverse Members of Par1iameat 
will llecide &hat this Council of Minister 
IIu Jost jg support. That will be &ITO-

ptiAg to itself ...... 

SHRI C. C. DESAI: He is referring to 
Members of Parliament. I have a very 
strGl1S objection ..•... (InterrupliDns) 

SHIll N. C. CHATTERJEE: I mean 
Members of Legislature. They all under-
staDd it. He is a bureaucrat, he is a diehard 
burcauc:nu that is the whole trouble. 

Now look at Anicle 163(2). It states 
speci1lea1ly : 

"If any question arises whether any 
matter is or is not a matter as respect. 
which tbe Governor is by or under this 
Constitution required to act in his 
discretion, the deci.ion of the Governor 
in his discrction shall be final ....... .. 

It is 'final' only when the Constituti.oo speci-
fically provides in a particular Anicle tbat in 
respect of a matter the Governor is required 
to act in his individual discretion, and 
is provided only in two or three places. 
For example. in Anicle 239(2), it is clear-
ly stated. I will just read that for informa-
tion. It clearly shows that there is a de-
parture made from the British-imposed 
Constitution. Anicle 239(2) says : 

''Notwithstanding anything contained 
in Part VI, the President may appoint 
the Governor of a State as the administ-
rator of an adjoining Union territory, 
and Where a Governor is so appointed, 
he sbalI exercise his functions as such 
administrator independently of his 
Council of Ministers." 

Only in such cases, he has got his individual 
discretion. Where else is this individual 
discretion pointed out ? It is also there in 
me Sixth Schedule, Paragraph 9 and 18. 
There Is a clear provision with regard to the 
ttiba1 areas in Assam that the Governor has 
got the power to act independently of the 
Council of Ministers. 

When!. is tbe provision in the Constitution 
." wttich • Govomorsball act indepen_ 
4mt11 of IIIB CouDCiI of MiRisIers hi docid-
iIIS.ttee the Chief MiDister bas forfeited 
tile IUppott of tho Iajority and wilen he 
~ _011 tho Ieti~. I CIUIBOt 

understand. Would __ha", faJlen 
if, instead of on the 29th November, the 
Assembly is convened on 18th December ? 
Be fair to Ajoy Mukherjee, be fair 10 the 
Council of Ministers. 

SHRIMATI SUCHETA KRIPALANI : 
Why Dot earlitr ? 

SHRI N. C. CHATTERJEE : These 
people never shirked the responsibility. 
I would say that it is absolutely wrong for 
the Governor to arrogate to himself the 
powers to dictate to the Chief Minister 
'You shan call the Assembly on such and 
such date.' The first thing the constitu-
tional lawyers Irnow is : you cannot do 
indirectly what you cannot do directly. 
Our Constitution bas not given the power to 
the Governor to decide and to compel 
the summoning of the legislature on a par-
ticular date. Only one clause is there. 
Our Constitution only says this that there 
shall not be a hiatus of more than six months 
between one session and another. Apart 
from that there is no other difficulty. 

I want to read out to you one paragraph 
from the WOM of Mr. lustice Basu. He 
is a ludgc of the Calcutta High Court and 
eminent author of Commentary on the 
Constitution of India. There (Vol. 3, 
page 243) he says 

"Discretionary functions of Gover-
nor: 

1. The functions which are specia 1-
Iy required by the Constitution to be 
exercised by the Governor in his dis-
cretion are -

(a) Paras, 9 and 18 of the 6th Sche-
dule provide that until a notification is 
issued under those paragraphs, the 
governor of Assam shall carry on the 
administration of a tribal area speci-
fied in Part B, as the agent's of the Presi-
dent, and acting in his discretion ...... .. 

Only there he can act, Sir, indepen-
dent of the Council of Ministers. 
Then, 

"(b) Article 239(2) authorises the 
PAlSidoat to appoint the Gov&nOr of 
a State as an Administrator of an 
adjoinills Union T<nitory and pro'l'idcs 
that wbenl a Govumor is so appoimad 
Ito shall eMrCise his functions as suob 
MmisistRltor mdependQDtly <if his-Coun-
cil of Ministers." 
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(Shri N, Co Chatterjee1 
Sir, 1 ought to teU you ..... . 

SHRI K.N. PANDEY (Pamauna): Where 
was he when the Calcutta High Court was 
gheraocd ? He should speak sQmething 
about it. 

SHRI N. ·C. CHATTERJEE: 1 have 
all along opposed this kind of ghemo. 

I ought to tell you thi,. The Advocate 
General of Maharashtra, a very eminent 
lawyer, a very eminent jurist, Mr. Seelvai, 
has published recently a book-'Treatise 
on Constitution' in which he has taken the 
same view and he has pointed out and, 
1 submit, very rightly pointed out that the 
Constitution of India as has been inter-
preted by the Supreme Court. We are 
saying, Mr Asoke Sen is saying and I am 
also saying that what has happened .... 
(Interruptions) 

May I finish, Sir? (Interruptions) 

The relevant provisions of the Consti-
tution have been interpreted by the Supreme 
Court in a unanimous judgment. Mr 
Justice B. K. Mukherjee, the then Chief 
Justice of the Supreme Court, has made 
this position perfectly clear. He has laid 
down categorically that the Governor 
of a State is nothing but a constitutional 
head. Therefore. he cannot arrogate any 
other powers in his own discretion. May 
I read out only one passage. He has said 
that the Governor has got a Council of 
Ministers. He has got to function like 
the head of the British executive. He 
says in his judgment : 

"But it is virtually the Council of 
Ministers in each State that carries on 
the executive Government of the State. 
In the Indian Constitution we have the 
same system of Parllamentap' executive 
as in England and the Council of 
Ministers consisting as it does of the 

Let me point out that the Chief Justice of 
India in interpreting the Constitution laid 
down the law that it is purely like the British 
pattern, the British executive. No kina. 
DO Queen in Enaland, you knew, can order 
that the Par1iamcnt must be summoned 
on a particuIar date, nor c;an arrogate 

to hlmsoll' or herself the power to dilllli .. 
the Cabioct because the Prime Minister 
docs not do so or says 'I will do it latter. 
King Charles I tried it but he lost his bead. 
Any King or QUeen who tries to do it will 
meet the same fate. But our Governors 
are more powerful. Then he says : 

"The Council of Ministers consisting 
as it does of the Members of the 
Legislature is. like the British Cabinet-
a hyphen which joins a buckle which 
fastens the legislative part of the State 
to the executive part. The Cabinet i:n-
joyina. as it does, a majority in the 
legislature conCentrates in itself the 
virtual control of both legislature 
and executive functions; and as the Mi-
nisters constituting the Cabinet arc pre-
sumably agreed on fundamentals and 
act on the principle of collective respon-
sibility, the most important questions 
of policy are all formulated by them" 
-the Cabinet and nobody else. 

SHRI MANUBHAI PATEL: What 
about the United Front Government and 
the Constitution ? 

SHRI N. C. CHATTERJEE: My point 
is this. There has been an outraae commit-
ted on the Constitution. and the Central 
Government is really a party to this kind 
of fraud which ought not to have been 
practised. That is a clear violation of 
the provisions of the Constitution. Under 
article 141, you know that whatever is the 
judament of the Supreme Court inter-
pretina a particular article of the Consti-
tution shall be binding on all of us ..... . 

AN HON. MEMBER : Binding on all 
the courts. 

SHRI N. C. CHATTERJEE: Our Con-
stitution u founded on the principle of the 
dominance of the rule of law. Tbe Sup-
reme Court has interpreted it clearly and 
unequivocally and has pointed out that 
tbere is no individual discretion and no 
individual power. The position is the same 
as in the British Parliament and of the 
British executive. In England as you 
know, the lovereign has no such power as 
tbe Oovcmora here are tryina to arroaate 
to themselves, and the sooner it is suppres-
led and diIcouraJed, the better It will be 
for Ill. and that should be perfect1y made 
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c1ear to aD and they should never try any-
where to play havoc with the parliamenta-
ry form of lovernment because that would 
mean imperilling democracy for ever. 

SHRI P. R. TIlAKUR : The Governor 
should he impeached. 

MR. SPEAKER : I would like to know 
the consensus in the House, whether the 
House is prepared to sit for another two 
hours. 

SOME HON. MEMBERS: No. 

MR. SPEAKER : Then, We shall have 
this debate continued tomorrow. But, 
unfortunately, tomorrow we are bavinll 
non-official business also; otherwise, we 
could have it continued tomorrow. 

M83LSS(cp)/61-IOI0-21-2-68-GIPF. 

SHRI NAMBIAR We can have the 
whole day, and we can suspend Private 
Members' Business. 

MR. SPEAKER : I! the House wants, 
I think tbat it can suspend non-ofliciai 
work. That is what I feel; I do not know. 
I! Member- agree only it can be done .... 

SHRI SURENDRANATII DWIVEDY : 
No, tbat will be a very bad precedent; we 
caDDot suspend non-official business. 

MR. SPEAKER : In that case, we shall 
adjourn now and meet tomorrow at 11 a.QI. 
18'19 HItS. 

The Lok Sabha then adjourned tilJ Eie>ell 
0/ the Clock 011 Friday, November 24, 1967/ 
Agra/zayaM 3, 1889 (Soka). 


